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SHRI SUNDAR SINGH BHAN-
DARI] (Rajasthan): There seems to
be confusion. Madam.,
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THE DEPUTY CHAIRMAN: No,
please.
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Should I take it that you are not allowing
me, Madam?

THE DEPUTY CHAIRMAN : No,
I am not allowing. That is all, Mr. Rajnarain
will now speak about some other matter.

REFERENCE TO RABINDRA SAROBAR
STADIUM INCIDENTS
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SHRI B. K. P. SINHA (Bihar): Madam, I
rise on a point of order. Hard cases should not
make bad laws. What has happened there is
shocking... (Interruptions).

SHRI BHUPESH GUPTA: It is all grossly
exaggerated. {Interruptions.)

SHRI B. K. P. SINHA: Madam, these
incidents are very shocking but hard cases
should not make bad laws. This is a matter
which falls exclusively within the purview of
the West Bengal Government and I do not
know how it can be raised here.

THE DEPUTY CHAIRMAN:

Mr. Sinha, it has been discussed with the
Chairman by Mr. Rajnarain and the Chairman
has given his direction that he can mention
this incident here in a few minutes only. This
is the Chairman's discretion and direction. So
Mr. Rajnarain can say what he wants to say in
just five minutes, not more.

SHRI R. S. DOOGAR (West Ben-gal);
This is a matter of great importance,
(Interruption*.)
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THE DEPUTY CHAIRMAN: Mr.
Rajnarain now.
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SHRI BHUPESH GUPTA (West Bengal):
Madam, let there be a discussion but [ would
not allow political propaganda to be made
with regard to this matter. Surely whatever has
happened you can criticise and condemn, if you
like and I would be prepared to hang my head
in shame if any such things have happened...

(Interruptions).
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SHRI BHUPESH GUPTA: Madam on a
point of order...

THE DEPUTY, CHAIRMAN:

Mr. Rajnarain was speaking and there was no
point of order. I simply said what had
transpired between him and the Chairman. The
Chairman has given his direction how far he
can mention this incident and nothing more.
Therefore I am only asking Mr. Rajnarain that
he should be very brief and follow the directions
of the Chairman.
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SHRI BHUPESH

there be a discussion.

GUPTA: Let
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SHRI BHUPESH GUPTA: I will
not allow this, You are entirely wrong.
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You are killing the womenhood of India?

SHRI BHUPESH GUPTA: Allow Mr.
Rajnarain, I do not mind. (Addressing Shri
Rajnarain) You do not know anything. Your
sentiments, I can understand. [Interruptions.)

SHRI ABID ALI (Maharashtra): What is
going on? Mr. Gupta must sit down.

THE DEPUTY CHAIRMAN:
Mr. Rajnarain is on his legs.

SHRI RAJNARAIN: Ido not
know who is my friend and who is my
enemy.

SHRI BHUPESH GUPTA: On the
one hand you give direction that it is sub
judice... (Interruptions)

THE DEPUTY CHAIRMAN: I want to tell
Mr. Rajnarain... (Interruptions)

SHRI BHUPESH GUPTA: I will not allow
the Congress Party to carry on like this. Why
don't you go there and hold a public meeting
and say all this instead of shouting like this?

SHRI ABID ALI: Come tomorrow. Let us

see. Are you coming tomorrow?
(Interruptions.)

SHRI BHUPESH GUPTA: What are you?

SHRI ABID ALI:
criminals...

These communist

(Interruptions.)

THE DEPUTY CHAIRMAN: 1
want to say that you are going beyond and
beside the direction of the Chair. The Chair
had made it very clear that this is a matter
under the Enquiry Commission and therefore
what you should say is just the issue and not
go into the details. II—1 RSS/ND/69
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SHRI M. P. BHARGAVA (Uttar Pradesh):
I have to make a submission at this stage. This
is too serious a matter to be mentioned by Mr.
Rajnarain only. I would request the Government
to make a statement and if the House is not
satisfied with that statement, we have every right
to discuss it.

SHRI R. S. DOOGAR: I support it.

SHRI ABID ALI: What about my request
for a discussion?

SHRIBHUPESH GUPTA: Mr.
Bhargava's suggestion may be considered. Let
the Government make a statement and we can
discuss it. Then all of us can have our say.

THE DEPUTY CHAIRMAN:
Please wind up.
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SHRI BHUPESH GUPTA: 1
know that. It is a distortion. My friend does not
understand what Ma-habharat is.

SHRI RAJNARAIN: I do understand it.
That is why I went there.

SHRI BHUPESH GUPTA: You
are fed by Atulya Ghosh's propaganda.

SHRI M. R. VENKATARAMAN (Tamil
Nadu): He is going beyond what you have
directed him.
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THE DEPUTY CHAIRMAN:
Please sit down. Nothing will go on record
from now on. Mr. Lokanath Misra. I am not
going to call any Member except Mr. Misra.

SHRI BHUPESH GUPTA: Why
not? I am entitled to speak. I live there.

THE DEPUTY CHAIRMAN:
The Chairman has allowed Mr. Misra.

SHRI R.S.
word...

THE DEPUTY CHAIRMAN:
We are not entering into a debate or
discussion. Because the Chairman has
permitted Mr. Lokanath Misra, Mrs.
Bhadauria. One minute each I am allowing to
those who have taken the permission of the
Chairman.

DOOGAR: One

SHRI G. H. VALIMOHMED MOMIN:
You are in the Chair now.

THE DEPUTY CHAIRMAN: I
have agreed that only four will mention this
subject.

{Interruption)

SHRI G.H. VALIMOHMED
MOMIN (Gujarat): What does it matter?...

THE DEPUTY CHAIRMAN:
Those remarks are uncalled for Mr. Misra.

SHRI LOKANATH MISRA (Orissa): The
news received regarding the Rabindra Sarobar
incident is so horrible that anybody anywhere,
not in India alone but anywhere in the world,
will hang his head in shame, if he has any
shame in him. I am extremely sorry and
surprised at the behaviour of Mr. Bhupesh
Gupta in this
Hon
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SHRI BHUPESH GUPTA: 1
should not be brought here unless I am given
a chance to rebut. I said that in one instance
had taken place..

{Interruptions)

THE DEPUTY CHAIRMAN:
What Mr. Gupta says must not go down.

SHRI LOKANATH MISRA: Now 1
would put forward my points in a very brief
manner. Now [ expected a responsible
Member like Mr. Bhu-pesh Gupta to have
condemned the incident.

(Interruptions)

THE DEPUTY CHAIRMAN: 1
am giving the direction that when Mr.
Lokanath Misra is speaking now, if anybody
else speaks, it is not to go on record.

{Interruptions)

THE DEPUTY CHAIRMAN: It-there is
any dialogue on this occasion it will not go on
record, and no interruptions will go on record.
Now Mr. Lokanath Misra will speak for two
minutes, and he should be enabled to do so in
an uninterrupted manner. I have given this
direction before also.

SHRI LOKANATH MISRA: It
is not only Mr. Bhupesh Gupta's behaviour
that is surprising, but the behaviour of the
press correspondents of Calcutta is also very
surprising.  The incidents—they  were
extremely horrible because animal lust was
publicly let loose—such were the incidents
and yet they did not get a place in the
newspapers in Calcutta for three days.

{Interruptions)

Now, Madam, these two things are
extremely surprising to me. Number three;
now a Commission of Inquiry has been
already ordered by the State Government. It is
not satisfactory at all because the objectivity
would not be there unless a gentleman, who
does
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not belong to the High Court of that State is
given charge of the Inquiry.

{Interruptions)

SHRI BHUPESH GUPTA: Ona
point of order; my friend can surely suggest
other personnel for the Inquiry Commission—
I am not disputing it—but he should not
reflect on a High Court Judge.

THE DEPUTY CHAIRMAN:
That is all right.

SHRI LOKANATH MISRA: Madam, I
want to make it very clear that I did not reflect
on the conduct of any High Court Judge. What
I wanted to stress is that, since this incident
has stirred the entire population of India, a
person who enjoys the jurisdiction of all-India
should be entrusted with this particular job so
that the people know that a Judge of the
Supreme Court is incharge of it and he would
more objectively look into the matter and try
to find out the guilty, and whosoever is guilty,
he would call him guilty. Number four; 1
endorse the suggestion made by Mr. Rajnarain
that there should be a lady member associated
with the Inquiry because, unless a lady
member is there, the types of atrocities, that
have been perpetrated on the ladies, on even
respectable ladies belonging to .respectable
families, cannot be brought out before any
gentleman. Madam, they were so atrocious
that they could not probably be related to any
gentleman. Therefore, to associate a lady
member with the Commission of Inquiry
would be extremely helpful. Number five;
Madam, I was shocked when the Madam
Prime Minister said that the entire thing was
exaggerated. When a Commission of Inquiry
is on, why should the Prime Minister make
such a statement? It looks a little irresponsible.
For Mr. Bhupesh Gupta nothing is irresponsi-
ble, but for the Prime Minister of the Country
to make that statement when a Commission of
Inquiry is going on into the matter, it looks
irresponsible.

THE DEPUTY
Sri Rama Reddy.

CHAIRMAN: Mr.
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SHRI N. SRI RAMA REDDY: (Mysore):
Madam, the whole country is shocked at the
wicked and atrocious crimes committed on the
women of Calcutta at the Rabindra Sarobar
Stadium. Therefore, Madam, in order to bring
out the truth about the happenings at that
stadium on that particular day, and as those
happenings have caused grave concern to the
womenfolk of India, it is better that a woman
jurist is associated with the Inquiry. I also agree
with the previous hon. Members, Mr. Rajnarain
and Mr. Lokanath Misra that it was better that a
Supreme Court Judge was appointed in place of
the local High Court Judge.

THE DEPUTY CHAIRMAN:
Now Mrs. Sarla Bhadauria.  Very briefly
please.
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THE DEPUTY CHAIRMAN: If
you have any suggestions to make, you mayj
make them. You need not give a description|
of the incidents.
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THE DEPUTY CHAIRMAN:
That will do.

THE DEPUTY CHAIRMAN:
That will do,
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Now no more. Papers to be laid on
the Table. Secretary.
it T e, AT
% wErd 97 A fEar? o oag

SAAT AT §ofE 9w 9w aeA
Zrfr g7 w@f &R

THE DEPUTY CHAIRMAN: [
have called the Secretary.

STATEMENT OF BILLS ASSENTED TO
BY THE PRESIDENT

SECRETARY: I beg to lay on the Table a
statement showing the Bills passed by the
Houses of Parliament during the Sixty-
seventh Session of the Rajya Sabha and
assented to by the President: —

1. The Public Employment
quirement as  to
Amendment Bill, 1969.

2. The Appropriation
Account) Bill, 1969.

(Re-
Residence)

(Vote on

3. The Armed Forces (Special Powers)
Continuance Bill, 1969.

4. The Appropriation Bill, 1969.

5. The Appropriation (No. 2) Bill,

1969.

6. The Appropriation (Railways) Bill,
1969.

7. The Appropriation (Railways) No. 2
Bill, 1969.

8. The Payment of Bonus (Amendment)
Bill, 1969.
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9. The Public Wakfs (Extension of
Limitation) Amendment Bill, 1969.

10. The Limitation
1969.

(Amendment) Bill,
11. The Delhi Motor Vehicles Taxation
(Amendment) Bill, 1969.

12. The
1969.

Customs (Amendment) Bill,

PAPERS LAID ON THE TABLE

DRAFT FOURTH FIVE YEAR PLAN, 1969-74
AND DRAFT NOTE ATTACHED THERETO

THE DEPUTY MINISTER (SHRI-MATI
NANDINI SATPATHY):
Madam, on behalf of Shrimati Indira Gandhi I
beg to lay on the Table a copy each of the
following papers: —

(i) Fourth Five Year Plan, 1969-74—
Draft.

(ii) Note attached to the Fourth Five Year
Plan, 1969-74— Draft. [Placed in
Library. See No. LT—823/69 for (i)
and (ii)]

SHRI BHUPESH GUPTA (West Bengal):
Madam, may I say here...

THE DEPUTY CHAIRMAN: Mr.
Morarji Desai.

. APPROPRIATION ACCOUNTS (CIVIL),
1967-68

Il.  AupIT REPORT (CiVIL), 1969

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA):
Madam, on behalf of Shri Morarji Desai I beg
to lay on the Table, under clause (1) of article
151 of the Constitution a copy each of the
following papers: —

(i) Appropriation Accounts (Civil) 1967-
68.

(ii) Audit Report (Civil), 1969. [Placed in
Library. See No. LT-802/69 for (i)
and (ii)]



